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“Nor.:e appears for the applicant. Put
Up again on 23,6,2003 for orders in presen~
ce of learned counsel for the applicant,
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C.P, 27/2003
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23,7.2003 Present : The Hon'ble Mr. Justice D.N,
. Chowdhury, Vlce-Chalrman.

The Hon'ble Mr. N.D. Dayal,
Nember (a). 3
|

Heard Mr. U, Das, learnéd
counsel for the applicant,

Issue notice t9 show cause as
to why contempt proceeding shall not
be initiated,’ R

List on 25.8,2C03 for order.,'

"”TfMe@;Lr - Vice~Chairman
95.8.2003 Present : The Hon'ble Mr. Justice D.N.
: L Chowdhury, Vice=Chairman.,
The Hon'ble Mr., K.V, Prahal=-
adan, Member (A). .

Mr. .A.K. Chaudhury, learned
. Addl. C.G.S5.C, stated that he has been
instructed to appear on behalf of Respon=-
“dent’ No.1{ and prays for time for filing
reply. Prayer is allowed. List on
24,9.2003 for orders. ‘

N W Ran Stodewand
T Wi beow W p\@udycézm

. , Member Vice;Qhaifman /
?_. :%égf, mb |
RZ:?‘D% N - : N o
24.,9.2003 Mr.A.K.Chaudfhuri, learned addl.

- - C.G.S5.C. appearing on hehalf of respon-
' dent no.l prays for more time to . file

reply. '
_ ; RS A Prayer allowed . List the case on
' - 28.10.2003 for filing of reply. -
c-)sfg‘g?'q,\_o;i@‘- ;
}Qb‘QAfﬂjf)ywq heem . lMembe# Vice-Chatrmanﬁ7<
Lﬂ’l’éfx - bb ) ’
‘ % 28.10.2003 vist the case on 18.11.2003 for
2 3},1W09! order. In the meantime respondents may
- ' file reply.
. ¥
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Pregent :* The Hon'ble Mrs.Lakshmi
Swaminathan,7ice~Chairman
The Hon'ble Mr ©.R.Naik,

Administrative Memher.

None for the
A.K Choudhuri,

petitioner.

for the respondents. Reply affidavit
not filed.
A.K.Choudhuri,

However, Shri

learned counsel

{ _
submlts ithat Writ Petition has been

filed by;th
of

in

respondents against the
orders . the Tribunal
17.6.,2002 C.A,4324/200:
pending before the Hon'ble
High Court.

dated

whi>h is

It is further noted that none
appearéb( for the petitioner
several dates when the C.P.
listed

on
has been
y excepting

on 22,7,0R

notices were issued on the C.D,

when

In the above circumstances and
noting the submissions of
Addl.C.G.S.C,
the

the
learned

that

it appears

petitioner is

interested in pursuing the C.P.
further note that the
in the cC.pP.

the Hon'ble

. We
issues raised

are sub-judice before
Gauhati High Court. TIn
the.. facts and circumstances of the
case wef do not consider iﬁ

to with the
‘this c.P. is
accordingly dismissed. Notice to the

alleged contemners

appropriaﬁe
C.P. at -

continue

stage.

are accordingly
discharged.

M;%%%%;;"'“~_

Vice-Chairman

hot‘

Shri
.
learaed Addl.C.G.S.C:

Gauhati

puoste
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CENTRAL ADMINISTRATIVE TRIBUWNAIL, GUWAHATI BENCH.
Contempt Petition Mo.27 of 2003 (In 0.A.434/2001)
Date of Order : This the 18th Day of November, 2003.
The Hon'ble Smt Lakshmi Swaminathan, Vice-Chairman.
The Hon'ble Shri é K.Naik, Administrative Member.
u.'.'
Shri R.K.Deuri, I.F.S,
Divisional Forest Officer, Nampoong
Forest Division, Jairampur, district-
Changland, Arunachal Pradesh .+.Petitioner

None present for the petitioner.

- Versus -

:l. Shri K.C.Mishra, IAS,

Secretary to the Govt. of India,
Ministry of Environment & Forests,
Pariyavaran Bhavan, CGO Complex,
Lodhi Road, New Delhi-3.

2. Mr M.K.Sharma, IFS
Director General of Forests-
cum Special Secretary, Govt. of India,
Ministry of Forests & Environment,
Pariyavaran Bhavan, CGO Complex,
Lodhi Road, New Delhi. . . .Respondents/Contemners

By Shri A.K.Choudhuri, Addl.C.G.S.C.

O R D E R (ORAL)

SMT.LAKSHMI SWAMINATHAN(V.C)

None for the petitioner. Shri A.K.Choudhuri, learned

'Addl1.C.G.S.C for the respondents. Reply affidavit not filed.

However, Shri A.K.Choudhuri, learned Addl.C.G.S.C submits that

Writ Petition has been filed by the respondents against the
orders of the Tribunal dated 17.6.2002 in 0.A.434/2001 which
is pending before the Hon'ble Gauhati High Court.

2. It is further noted that none has appeared for the
petitioner on several datés when the C.P. has been 1listed,

excepting on 23.7.2003 when notices were issued on the C.P.

- 3. In the above circumstances and noting the submissions

of the learned Addl.C.G.S.C, it appears that the petitiocer is

not interested in pursuing the C.P. We further note that the

contd..?
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issues raised in the C.P. are sub-judice before the Hon'ble
Gauhati High Court. In the facts and circumstances of the éase
we do not consider it appropriate to continue with the C.P. at
this stage. C.P. is accordingly dismissed. Notices to the

alleged contemners are accordingly discharged.

0&J¢Q}J§§Nﬁ;;€/xa_ J
( S.K.NAIK ) ( LAKSHMT SWAMTNATHAN )
ADMINISTRATIVE MEMBER VICE CHAIRMAN
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IN THE HON’BLE COURT OF CENTRAL ADMEW ISTRATIVE TRIBUNAL,

GUWAHATI BENCH.-GUWAHATI m

CIVIL CONTEMPT PETITION NO 9\9" * 12003

In O.A No. 434/2001

sri R.K. Deupl . I.7.5.

ST
ﬁi"lul‘}ﬂ w'f“w‘ -gat  Officar, HNawpoong

‘ . 'E‘ores"‘o Divis 10n, Jalrampur, dis ot
y Changlang, Arunachal Pradesh.

... .Applicant/Petitionex

Versus

Secretary to the Govk. of India,

r‘r

Miniztry of Environment & Fore
rariyavaran Bhavan, CGO Complex,

) Lodhi Road, Mew-Delhi-3Z.

2. Mr. M. K.Gharma, IFS:

P .
¢ % The Director Ge ral . of Forestz-

cum~3pecial Secretary, Govt. of

]

India, Ministry of  Forests &

U

;...J

Environment, Parivavaran  Bhavan,
~GO Complex, Lodhi Road, New-Delhi-

N
5,
®

w.Respondents

In the matter of -

An application under Article 17 of

rhe Administrative Trikunal Act, 1585
A}



for Contempt of Court.

»"l.'lﬂ[j;——

a3 81

Tn the matter of :=

Willful and deliberate wioclaticn and
non-compliance of order dated
17.6.2002 of this Hon’ble Central
Adninistrative - Tribunal, Guwahati

Bench passed in O.A No. 434/2001.

The humble petition of the petiticner
above named-

MOST RESPECTFULLY SHEWETH.

1. That the petitioner 1g¢ presently posted as Diviszienal
Forest Officer, Nampoong Forest Division, Jairampur,

district-Changiang, Arunachal Pradesh.

2

That the petitioner appreached this Hon’ble Tribunal by

S

1

filing a petition which was registered as O.A No. 434/2001
claiming therein that he having joined the service as
Agsistant Conservator of Forest in the year 1981, he was
entitled to be appointed on promction to the Indian Forest
Services in the vear 1989. But due to varioué reasons such
ag delay in confirmation. non-holding of annual Selection
Committee meeting as envisaged under Rule 5 of the IFS
Appointment by Promotion } Regulation, 1966 and non-
reviewing the cadre after every three years as par IFS
{Cadre} Rules, 1966, the petitioner was denied of promotion
in time. The petitioner carves leave to rely on the O0.A.
No. 434/2001 if required sp at the time of hearing of this
applicatiocrn.

veerennne o Contd



That the Hon'kle Tribunal upon hearing the parties vide a
cormon order dated 17.6.2002 disposed of the said
application with a direCtian that thé petitioner should not
suffer for dela§ inAconfirmation and for nép holding the

Annual BSelection Committee meeting. This Hon'ble Tribunal

accordingly passed 3 direction for consideration of the

*

petitioner’s representation to be file within one month

- and thereafter deciding the case of the petitionsr afresh

as doné in the case of J & K state SFS officers and the
entire process was‘tp be completed within two months from
the date of receipt of the order, |
A copy of the said order dated
17.6.2002 pazzed in 0.A. 434/2001 is

annexed herewith as Annexure-A.

That the petiticner after obtaining the'certified copy of
the said order dated 17.6.2002 submitted the same before
the Respohdents through his representation dated 12.7.2002
whichlwas forwarded by the Govit. of Arunachal Pradesh on
2.8.2002. when no action followed, the petitioher submitted
ancther representation on 30.10.2002 which was forwarded by
the Govt. of Arunachal Pradesh on 20.12.2002, but the same
too failed to vevoke any response on the part of the .
Respondents.
The copy of the representations dated
12.7.2002 and 30.10.2002 along with
the forwarding letters vare annexed
herewith ag _AE&EXURE—‘ B & o

raspectively.

~

cerrrrreeonoontd,

1



5.

That finally finding the Respondents to have taken a dumb
attitude, the petitioner on 28.3.2003 served a legal
notice through his advocate which was also not acted upon.
A copy of the said legal notice dated
28.3.2002 is annexed herewith as

Annexure D.

That it is stated that the respondents till date have not
comply with the order dated 1?.6;2002 passed 1in O.A No.
434/2001 and for same the Respondents are liable to be
prosecuted as per provisions of law. The said ofder dated

17.6.2002 have not heen challenged in any appeal c¢r any

Pa

[41]

4+ e + £ v
other proceesding before any fovum.

That by not takirng any decision as per order dated

17.6.2002 of this Hon'ble Tribunal in 0.A No. 43472001, the

.action of the Respondents 1s a c¢lear vieclation of the

Hon'kle Tribunal’s orders and direction. The respondents
have willfully wviolated and flcuted the order of the
Hon'ble Tribunal. By willfully not complying the
Respondents have shown scant regard to tals Hon'ble
Tribunal’s order and by such willful flouting of the order,

has shown disrespect to the autheority of this Hon'ble

\

=3

'ribunal.
That the Respondents are guilty of offense of contempt of
court under the Contempt of Court Act read with the
relevant rules and procedures under the Central
Administrative Tribunal Act, 1985 for willful and negligent

act and for violating the Tribunal‘s order dated 17.6.2002



5.
and for same, the Respondents a

ire  liable to

punishment and to be prosecuted for the same.

That this petition is made bonafide and in the interest of
justice.
, ~ In the premises

aforegaid it is

o L

. - therefore humbly prayed that vour

Lordships will be pleased to admit

this application, c¢all for records of

t
0

%

the case, peruse the same and issue

notice wupon the Respondents asking

them to appear personally before this

\ Tribunal to show cause as

to why they
zgaingt for

cffence of contempt of court under the

Contempt of Court Act read with
relevant provisiong - of the

Administrative Tribunal Act, 1885 and

why an exemplary punishment should not

be passed on them for willful

riolation of the order dated 17.6.2002
pasged in O.A Nc. 434/2001 by this
Hon'ble Tribunal, and after hearing

.

the parties, punish the Respondents
accordingly and/or pass such and/or
other order/orders/ directions as vour
Lbrdships deem fit and proper.

And for this act of vyour kindness the humble petitioner

reveeneennenCoontd,



" DRAFT CHARGE o

§

f

o g. :

i I That the petitioner states .that the Respondents named

A

2 ‘herein this pstition are liable to be prosecuted under ti
, , f i

Y
T

: relevant provisions of the Administrative ribunal Act,
T ) : . . & .

. N i N
. ‘ . 19885 read with the relevant provisions of the Contempt of ,
4 ’ '

!

Court Actk, 3 erder dated

1871 for willful defiance of the

17/6/2002 passed in O.A. No. 434/2001 by this Hon'ble

o

Tribunal.
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AFFIDAVIT
I, Sri RK. Deuri , presently working as Divisional Forest Officer, Nampoong
Forest Division, district-Changlang, A P., aged about/;years, by profession Govt.
Servant do hereby solemnly and state as follows:

\

That I am the petitioner in the instant case as thus competent to swear this
affidavit.

That the statements made in this petition from paragraphs 1 and 6 to 8 are frue
to my knowledge and belief and those in paragraphs 2to 5  are being matters -
of information derived from records which I believe to be true and the rest are my
humble submissions before this Hon’ble Tribunal.

And I gign this verification on this AR day of May , 2003.
Identified by | |

ﬂW»

Advocate,

K K ders
rD&PnM* )

Solemnly affirmed and declared by the above
named deponent identified by B. Chakravarty,

Advocate on the date as mentioned above.

Gl o uady G-
12{5703,

Advocate Guwahati,

cvereeenannContd



=%~ mwexurReAA )

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAIATI BENCH

Original Application No.434 of 2001
And ' .
Original Application No.478 of 2001

Date .of decision : This the 17th day of June 2007

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman

The Hon'ble Mr K.K. Sharma, Administrative Member

\/IA.A.No.AM/zom
' Shri R.K. Deort, LF.S.
Divisional Forest Officer,
Nampoong Forest Diviston, -

Jairam pur, District- Changlang,
Arunachal Pradesh.

IL 0.A.No.478/2001

Shri S.J. Jongsam, LF.S.
Deputy Conservator of Forests ANy,

'0/0 the Principal Chief Conservator of Forests, -
Arunachal Pradesh, Itanagar.,

By Advocates Mr R.P. Sarma,
Mr B. Chakraborty and Mr K. Das,

- versus -

1. The Union of India, through the
Secretary, Ministry of Forest & Environ ment,
Government of India,
New Delhi,

2, The State of Arunachal Pradesh,

Through the Secretary, Forest & Environment,
Government of India,
Itanagar, Arunachal Pradesh.

3. The Union Public Service Com mission,
Through its Secretary, :
Dholpur House, Shahjahaa Road,

- New Delhi,

By Advocates Mr A.X. Chaudhurd, Addi. C.G6.5.C, and
Mr B.C. Pathak, Addl. C.G.S.C.

2800ss2000 0

l/,--..._....
.

ge Lot

osuficd &4 VW
‘ plvocsht

ceeens Applicants

+s.sssRespondents

»

Ty
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0O R DER(ORAL)

CHOWDHURY.J. (V.C)

The sole controversy raised In these two 0.A.s are related

to assignment of the year of allotment.

2. Both the applicants were officers of the State Forest Service
of Arunachal Pradesh. On the basis of a selection made, the two
app]ic;mts were appointed to the Indlan Forest Service (IFS for - short)
in terms of Sub-rule (1) of Rule 8 of the IFS (kecruitment) Rules,
1966*read with Sub-regulation (1) of Regulation 9 of the IS (Appointment
by Promotion) Regulations, 1966 vide order \".No.32012/1/93-IFS-I dated
26.9.1996. The two applicants accordingly wore appointed to the‘ IFS
of Arunachal Pradesh, Mizoram and Union Territorie: (AGMUT for
short) Cadre in the Arunachal Pradesh segment. By order dated
26/29.6.2000 the two applicants alongwith others werc also assigned
1992 es the year of allotment. The epplicants sulimitted their represent-

atlons before the authority indicating theilr grievances. The applicants

_contended. that the last selection made was held in the year 1987 aﬁd

contended that had the Se}ect List been prepared in

uld have been appointed in the LF'S ear]ic-r anil  consequently,

l ) :
\\i/\'\:;__/f;;t ey’ would have been assigned higher year of allotment than the year

1992 and thus they would have been assigned higher position, To mitigate
the hardship caused to the officers due to the delays in holding the
Cadre Reviews and holding of Selection Com mittea

represented to the authority, which was not responded to. Hence thege

applications,

3. Mr B. Chakraborty, the learned counsel fq- the applicants
referred to the decision of the Government of India dated 27.2,1997

pertaining to the Jammu and Kashmir Cadre Officers, where the

\

y with the IFS (Appolntment by Promotion) Regulations, 1966

‘neetings the applicants



R

~ respondents ventﬂat!.ng their grievances within

g (Conditi.ons of Service -

representations are nade by the applicants,

g e o~

respondent authority consldered the case of the Jammu and . Kashumir \

Cadre officers in the light of Rule 3 of the AL Tndia Service (Conditlous

of Service - Residuary Mattors) Rules, 1960, The applicants a]so referred
to the decision rendered by the Tribunal in the case of Ramson Modi,
IFS, an officer who was also appninted to the Indinn .Forest Service
alongwith these two applicants, in 0.A.N0.266 of 7000 disposed of on

1.1.2002,

by » We have heard Mr B, Chakraborty, learned counsel for the
applicants and also Mr A.K, Choudhury, learned Addl C, G.S.C. as well
as Mr B.C. Pathak, learned AddL C.G.S.C. appearing on behalf of the
respondents 1n both the cases, at‘length. Conslderdng the facts and
circumstances of the case we are of the view that the applicants
had. made out a case for consideration by the appt“'obd&te'authodty
in terms of Rule 3 of the 1960 Rules in the lght of the decision

rendered

by this Tribunal, Consldering the facts and circumst:ances

of the case we feel that ends of justice would be met 1f a direction

. ) r’
is made to the app] canls to submit fresh representatlons before thb

a month from téde{y
If such representations are made the authority shall. consider the '
of thé apHisuiEd W i i ue Bt sk g8 i 'rﬁ‘iiﬁ‘iiﬁ i sﬁ; |

case of Ramson Modi- (Supra) as well as the decision” rendered by the

""-‘u X "&/
Government of India in the cose of the officers of Jammu and anh%

dated 27.2.1997 by taking ald of Rule 3 of the All- India Services

Restduary Matters) Rules, 1960.. If such

the respondent dutllority *

shall consider the same as per law as early as possible; preferably

within two months from the date of receipt of the rep: esentatlons, -

5. The accordingly allownd, There ‘ !shaJi,

applications are
however, be no

d@ys to costs,

TRGM I‘l(f)/ SU/VICE CHALIMAN

o 7/’1 SO/ MedUtR (k)
W
ot S :
_ \ e
e :
‘“ﬂ\: ﬁ‘m\“:,:ﬁaﬁ g(‘:::*.‘
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| N _ ANBE};URBﬁ /g _
GUVEHNMENT Ur . RUHACHAL Priaucot I \Q{
VEPAFIMENT OF LHVIKUNMENT & rOnEsTS | |
1 TANAGAR ' i

BU, r U 396/ BA/2001 /‘7-!7-19 L utd,Ita, thAug/02
o, - and
‘The usecretury, : '
Govt, cf Imiia, : S
Ministry of Environment & Forests,
pParyavaran Bhawan, CGU Complex,
Lodl roaa, New welhi - 110 003,

Subg~ un No,334/2001 filed by Shidl ik seoxrti, '
'Va, union of 1ndlia ard others before ﬁhn Hon'ble

Centrel Administrative Tribunal, Guwahati Bench,
Guwahati , o ‘

sir, ‘ oo

#ith reference to above, the m‘pr“nntation dated
12/7/200< received from Stx'i KK uveori, I¢s, Jivisional

rorest o“ficer, Nampong Forest .ivn,, Jairampur vide his
letter o, ,Nru/40/90/3314 dated 12 c{20()2 '{8 enclosed here-
with togethar with 2l) relevant enclosures along with a

copy of the judgement dated 17/6/2002 ofthe Hon'bke CAT
Guwahati Bench, Guwahati on OA No.434/2001 -and OA Ho.&78/2001

_ for your kind necessary action in the matter,

!

Enclo 3 As above, . - < - N o

Iours'tuthrmy.” -

oo, “1}( SKRsha )
c t SO0re
0/o the Principgg CCH & Principa gcgy’:(éu)
Arunachal Predesh s; Itanagar,
Copy to= o S
1.The ulrector, Govt, of 1ndia, Ministry of Enviroament &
lorects, Paryavaran Bhawan, UGO Complex, Lodi Roz:llw -

~ Speed rost/ “elhi -110 003 along wvith a copy of the above represen ...

tation &

CAT's juagement datea,"w/a/zooz’ for nsedful

hh Leori, TFS, uiviaional é',br-'est otficez%., Nawnpo

rorest uvn,, Jairiapur with refc. once to ubove for ﬁa
infurme tion, : N

o ([gWe—

i‘aix Keha ). | .
. - WPBC Secretary (E&F)
C/o the Principal 8&‘.& Principal 5£cy. %m) ~
' A}Igunachal‘; Pradesh 11 Itanagar, |

Ceitified of iho True Copy
\c) -

e T
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To

-

L.

I ) The Secretary of forest, -
Gom. of India, o
Ministry of Environment & forest, -
Parya varan Bhaban : ‘
CGO complex i
Lodhi road, New Delhi. :

2) The Director,

Govt. of India o

Ministry of Environment & Forest,

Paryavaran Bhaban, CGO Complex

Lodhiroad , New Delhi.

( The through Principal Chief Conservator of Forest )
Sub :- Prayer for re-fixation of year of allotment of Sri R.K.Dcori IFS
Inducted in 1996, under AGMUT cadre. - ‘
Ref:- Judgment and order dated 17.6.02 passed by the CAT, Guwahati
Bench O.A. No 434/2001. 2
Sir,
In response to the direction of the Hon’ble Central _
Administration Tribunal, Guwahatj Bench,passed O.A. No 43412001

- dated 17.6.02, 1 beg to state the following few lines, for favoure of your-

kind perusal and sympathetic consideration please.

| ). That sir, I was appointed. on 1.4.81 as Assistant Conservator
of Forest, after completion of two years Diploma course training and there

after my service was confirmed vide an order No dated 22.1.87 ,wee.f,
1985.

(The copies of order of appointment and the order of
confirmation are enclosed as annexure A& B).. :

2) T'hat sir, form 1985 to 1993 | was holding various divisions in
a senior state Cadre posts as Divisional Forest Officer. There after I was
appointed on officiating basis, in a cadre post of IFS as Deputy Conservator
of forest in the year 1993, In all cases the order of appointment on
officiating basis was intimated to your Ministry, | was serving on



‘___Aﬂr.._{-ym, et e,
. OBt Py

officiating basis, as Divisonal Forest Officer , Wastc Land development ,
ltanagar. from 1993 to 1996.

( The copy of such orders of appointment on oﬂiclatmg basis as
DCF/ DFO are anncxed herewith as Annexure C )

3). That sir, as there was no cadre review from 1985 till 1995,

the number of duty post femained the same and the state wise allotment of -

senior duty post also remained unchanged

4). That sir.earlier, while calculating the promotlon post, on the
strength of Senior Duty posts, it was done as per the schedule as
enumerated under the 1FS ( Fixation of Cadre Strength ) Regulations,
1966, where in item no. 5, was never taken into consideration though as

~ per Recruitment Rule existed upto 21.2.89, it should have been considered

whilc calculating the promotion  posts. The Hon’ble Calcutta CAT
judgement in O.A. No 994/1990 (DYUTI KUMAR BASU AND ANOTHER
case No 224), observed that while calculating the post for promotte quota
the item No. 5 (in the table bellow ) also need to be added in determining
the posts to be ailotted to the SES officer under promotion quota and
accordingly an order passed by the Hon’ble CAT, Calcutta bench in O.A.
No. 994/1990 decided on 26.7.94. The Hon’ble Tribunal, while delivering
the judgement , relied on the judgement and order passed by the Hon’ble
CAT. Jabalpur bench in TA 81/1986 ( K.K. Goswami vs Union of India
reported in 1987 (4) SLJ (CAT ) 194 (Jab ). The said decision of the CAT,
Jabalpur Bench was assailed before the Hon’ blc. Supreme court in SLP No.
- 11025 of 1987 and vide order dated 18.4. 88, the SLP was dismissed. As
such, when the number of the posts to be filled up by the promotion in
union Territories as on 1.1.86 should have been 29 , but it was shown as 24,

i.c. short of 5 posts. ‘The calculation as prescribed under the Regulations
of Seniority Rules 1968 is shown in the table below :-

Senior post under the union Territories —

1. Total Scnior Duty posts:-. cLo 61
2. Central deputation ( 20% of Item 1 above) v 12
:3. Posts to be filled up by promotion- ' '

(33& 2% of item Nos 1.2, & 5 togcthcr) 29
4. Directwecruit post (itemNo I minus2): 49
5. Deputation Reserved ( state ), (25 % of item No 1 above ) 15
6. Leave reserve, Jr. posts, Training reserve ( 30 % of item | above ) : 18

-( Copy of Hon;ble Cacutta Bench 0O.A. No- 994/1990 decided on 26.7.94
“enclosed as annexure - D)

-t
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5): That sir, as describing the way as stated above, it can be seen that
on 1.1.87, the total promottee officers were 19, whereas as per the table
above, the promotional posts should have been 29, i.e. 10 number of
promottee posts were lying vacant under U.T. Cadre of which the U.T. of
Arunachal Prodesh is a constituent. :

6). That sir, as per the calculation explained above, in the year
1988, there existed 8 vacant posts for promottees in U.T. as the number of
promotiec officers were 21 only, out of 29. In the said year [ was within the
rone of consideration being at serial No. 4 out of eligible SFS officers from
the U.T.of Arunachal Prodesh and the rest 2 ar¢ from the other constituents
unit of U.T. So, I could have very casily been promoted to IFS in the year

T -

. *

1988, |

7). That sir, had the cadre review meeting been held timely, after
every three year and encadred the senior - post created by the state gowt.
accordingly then year wisé senior duty posts, as well as, the promottee
posts would have increased from 1987 onwards in the following manner

~ respectively :-
Year Total No; of Sr. duty posts | post§ for promottees
1.1.87 28 B 14
1.1.88 30 | ; - 15
11.89 4 | BNtS

Thus ,when the number of senjor Duty posts was-34 in the year 1989 with
the creation of 8 senior posts by the Gowt. of Arunachal Prodesh, the
central Gowt. took the number of senior duty pq,éts 10 be 34 in the year 1995
only. If the Cadre review have been done timely afler every three year i.e.

(in 1985, 1988, 1991, 1994 and  the meeting of the selection committee
~were held annually as prescribed, under the Rules, there would have been

enough vacancies to accommodate me in the [FS in the year 1988 itself,
This would have been possible as there ware 8 posts under -U.T. cadre of
which 7 posts gone to U.T. of Arunachal Prodcfs'h. Be it state here that the
Gowt, of Arunachal Prodesh, in between 1986 16,' 1989 created 8 senior
Duty posts and the same was intimated to the Govt.of India vide official
letter dated 11.8.98.as desired - ¥ -

( A copy of the said official letter dated 11.2.98 is ann‘éxed herewith
as Annexure - E ) : ' '

po-AE T
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8). That sir, the senior. posts of the state o‘_"fAruna_hal Prodesh, -
than U.T., which was earlier 27 in number, vide a notification issued by the
state govt. of India was raiscd to 34 which includes 8 posts-created by the -

- Gowt. of Arunachal Prodesh in senior rank of which 6 were Deputy

" ANNEXURE- F) o

- Annexu re-G) -

Conservator of Forest and 2 were of conservator of Forests,
(A copy of the said notification dated 26. l’0;{95 is annexed herewith as
9). That sir, finally vide order dated 26.9.96 issued by the Got. of

India exercising power under Rule 8(1) of IES(Recruitment) Rule, 1966
read with Rule 9(1) of the IFS was appointed in.IFS upon promotion with
immediate, effect and my seniority was fixed fafi“ﬁérial' No. 3 in the cadre of
[FS and year of allotment was shown 1o be from1992.

(“AA copy of said order dated 26.9.96 is-annexed herewith as

10). That sir, I beg to State that having appointed in a substantive

~and sanctioned posts which is very much evident from the allotted cadre

strength for promotion quota, unnecessary and uné;x;’)_l_aih}éd cjgia’y caused in
cadre reviewing and holding meeting of the selection committee upon
wrong calculation of promotion posts has deprived me to get promoted to

+ IES from 1988, when same became due and when the post readily

available. [ ought to have been promoted from 1988 with year of allotment.

as 1984, when | was fit and ‘suitable for the appointment-to IFS.

I1). That sir, the promotion ought to'fhhvg been doﬁe by
reviewing the cadre and holding meeting of the Selection Committee in

- ume. But in this case there was no cadre reviewing since 1986, no meeting

of selection committce was held since 1987. The Govt. of India ought to
have encadred the senior Duty posts so created;in the year 1987, 1987,
1988 and 1989, but the same was done only inithe year 1995, causing -
immense hardships and loss in service benefits to me. The Hon’ble

. Supreme Court-vide its Judgement and order dated 2000.12:07 in Citation

- 2000 SOL case No. 743 (S. Ramnathan case ) has held that it is obligatory -

vy

. on the part of the Authority to held cadre review and for such short coming
. the SFS officers should not suffer and ought to'be given the benefit. A copy

of the said judgement order in Citation 2000 SOL case No 743 is encolsed

in annexure - H ).

i
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12). That sir d officiated in IFS cadre posts on w.e.f. 1993 -to 1996
in senior time scale which was within the knowledge of the Gowt. of India.
It shows that there was clear vacancy in the year 1993,and I could have
got regular appointment in IFS, had the cadre review and selection
committee meeting been held in time. -

13). That sir, | further beg to state that when it being the
admitted position that 1 was eligible for promotion to IFS on 1% January, in -

- the vear 1988, after completing 8 years of service. It is also the admitted

position that there was no cadre review since 1985 and the selection
committee did not held its meeting since December 1986, as enshrined
tinder the Rules and guidelines. As a result of such unreasonable and unjust

-act, no SFS oflicers from the state of Arunachal Prodesh, could be

promoted when posts were available at 33 1/3 % which has also left the
quota under utilized, caused hardship to me, The Gowt. of India in similar

. circumstances admitting the hardships caused to the SFS cadre from the
state of J & K and has allotted year retrospectively when same was due, by

issuing a notification dated 28.2.97. Since my case is being similar nature
with similar situation, so | deserve similar treatment.
( A copy of Govt. of India annexed as Annexure - | )

I, therefore, carnestly request you kindly to re-fix my year of
allotment as 1984 by quashing and setting aside or modifying the order of
appointment to IF'S dated 26.9.96 along with the year of allotment orde

“dated 29.6.2000 to the extent fixing my year of allotment as 1984 and

restoring my pay and seniority retrospectively as done in case of SFS
officers of the state of Jammu & Kashmir,ss being similar situation deserve
similar treatment, for which act of vour kindness 1 shall remain ever

grateful to you. ¢

Y

‘

Enclo :- . ‘iYours faithfully
As stated above B
. (RK. Deori ) IF

Cla DIVISIONAL FOREST ()l:FlCER
. NAMPONG FOREST DIVISION
‘ JA!RAMPUR. ARUNACHAL PRODESH

i
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. GUVERNMLI. OF ARKUNACHAL rRALESH ()/ ,_

wEPARTMEN L OF ENVIRONMENT & FOMBUTY - o _ ~

_ LTHRAG v, '. . | | .

HU o5 Ui 356/ 54/ 2001 /c> 2.0 'utd_.Itaéotfmgloz !

’ - ' : - :

The secret.ry, |

govt, of Indie, , - .
Ministry of Environment & Forests, :

Peryuv. ren Bhawvan, CGO Complex, oo
‘Lodl toad, New Lelni- 110 003,

Sub3e  Fixation yecr cf -allotment of shri RK L)ooi’l.!!“s

Hef:- This office No.kor, 356/121\/20@1 /1719 dta, 2/8/02
‘ anc r;o.&‘or.356/EA/2001/27,87§-'78 atd, 9/10/2002,
sir, | | b
: . With reference to above, th¢ representation ded,
' 30/10/2002 recceived from Shri KX Deori, IFS, uivisional
Forer* officur, lLanpong tor:st uvivn,, 3&1rup\lr_1a'¢m1°'aed
herewith for vour kiml necessury ac";ion'in the mtter,

Enci- As stated ' .
‘ Yours fa thiully,

,,,W -
am) '

(59 Jons
Joj.n-t/’oe/c;‘etgry (L&F)
Arunachal IW 3 ltanagar,

Jopy to- | | o o
1.- The Ulrecter, Govt. of Iadia, Mlnistpy of Envirorment &
Forests, Paryaviran Bhawan, Lodi twad, lew: Uelhi with
- _Aeference to above for needf\l action,
. . A . ' .
/2. thri KK Leori, IFs5, LFO, Nampong Forest iivn,, Jairampur
with refer-nce to above for information,

-

¢

Gostifiod of the Truo Copy ‘

A , ; ) S
AMvecate }

i

§




To : R
) The Secretary, : Yo : , bl _
Mini:-try of Eaviroomment & ¥orests, S e -
Jovtluf India, : ".,I'_.' ;
Paryavaren Bhawan, O
" 0G0 Complex § b ‘
Lodhi Road,New Delhi. oo ) o P S
Ploi~ 110003 : e : S SRR

3
‘Subje PMIOu Yk OF ALLOTMENT 0? m
' e T C/ORE 1IMDUCTED IN 1996

Refg~ PCCP,ITANAGAR' 8 NO.FOR, 3¢
03‘08{0023 / -

Rafaxence to my ropresuntation no.ci.'l. “ﬁuM/ﬂ?
 8ulmltted as per advice o= the iun'ble ca:r.cmhau u.: m '

8ix,

no. 434/2001,0td,, 17/06/2902, through the Prineipal Chief Coaserve

tor of Forests,Btanager which was forwaxddd vide higs letter Mo, .
Gited acove, I would like to state that "0 any informatic'Nas se
far been raceived from 1Mx pdu till date, m\e!‘u an put,‘itwﬁu
Of Hon'ble court necessary favourabla action has: tn be takes tm

Your end within two months fram the date of mdpt ot 't.hu mo-
nt‘t‘oﬂo ‘

_ I, thereiore, earnaatly regueae ym honoux khﬂy b
- Comuunicate your favourahla

Of Teceipt of the letter,
Hon'ble court sgain, for co
exsuged, |

Otherwiss I shall have. o mpmuh' the
ntempt of conrt.m Uhich 1 m kiadly bo

.-.‘in

Yours upuuuy.,

+

(" ReKe DEORX )

| DIVISIONAL FOREST orncm
cul 'R0.l0.62 dAwONu FOREST DIVIBIQI

Ra av'yden — Vv o

Wk

decision within one mouth m the dats |
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: 25, G.K. Das Lane,
Kistma Nagar, Near Rajmahal Hotel,
Gt High Caun Guwehati-l Ph: 2548037, 2630823,
Dated 28™ March, 2003

To,
Tix Sewetury,
Gavt of Ihdia, Ministry of Enviromnan & Forests,
Patiyaharo Bhavan, COO Compiex.
Lodhi Road, Neww-Defii-13.0003,
{UB- Netie,
jtof: Hon'hle CA'T, Guwnhali Benel's judgenzent and order
dated 17.6.200% passed in OA. No, 43472001,
Sir,
Under the iusimctions md auhority Kowi suy client, Mr. RK Dewi, Divisional Forsst Officer,
N mnpong Fogest Disigion, Gove. of A, fausmpit, Arunache) Pradedh, gnd on his behail 1 have tp
stare here undes os folowss
1. That being aggricved watliths year ol iivtment to the IFS, my chignt approsched the Hon'ble
Cerdral Adpiinisteative Tann) (hereinatter the Trihunal in sheit) , Guwsahatl Bench vide
O.A. NO. 4342001 and the Hon'le Tribuoal vids judsenient and order dated 17.6.2002
directsd Wy chent to submit reprosentation before fhe authority (the Sccrctwy, Minirtry of
Enviroument & Ferests, Govt. of Tidia) aud from the date of sub:nission of the representation,
same hos ta be copsidered within tweo months in tames of Rule 3 of tie All Tudia Scrvices (
Conditions of Savice & Residseany Malters) Rusfes, 1960 and the udpsment and order passed
in K Modi's wee aud measving sy cliznt’s ease wiih seme yad stick for the

relaxaticnibenclit so given o hy 506 Utfiecrs of J &K vidz dated 22.2.97.

2. That the copy of the said order dated 17.6.2002 was duly finnished to you by my ¢lisnt by
filing a fresh representation dated 32.7.2002 whiich vas forwarded by the Special Secictary,
Govt. of AP, Department of Forest & Environment tirough his letter doted 2.8.2002 issued

vnder meino NQ, FOR.356/EA/2001/717-13,
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- That thereafter, my client having not reccive any communication from your end on the fite of

any action taken in pursuant to the Hon’ble Tribumal’s order dated 17.62002, mim@tcd a
reminder on 30.10.2002 which was also duly forwarded by the Govt. of AP. through their
letterldmd 20.12.2002 issued under memo NO. FOR356/EA/2001/992-94 Despite the same,
till date nv communication has been nmade to my client intimating him the action/outcome of
his representation dated 16.7.2002 subtnitted 15 per the judgement and order so passed by the
Hon'ble Tribunal.

That by not taking amry decision/action as per the direction dated 17.6.2002 #s stated above, the

 action, amounts to clear defiance and violation of Hon'ble Tribunal's order dated 17.6.02

passed in O.A. No. 4312001

Under such circumstances, I hereby through this notice request you to comply as per the

direction 50 passed in O.A. No, 434/2001 by passing appropeiate order on the representation

dated 16.7.2002 submitted by my client within four weeks from the date of issus of thiévlctter
falling which may cdnstxﬁin my client to file contempt petition before the Hon'ble Tribunal
and the same shall be done withdut making sny further reference .

PLEASE NOTE |

Yours truly,

Advocate

Copy for ncccésay information to:

1. The Seaetary, Govt of A.P., Department ofEixviromncm and Fore¢sts, Ttanagar.

V. et FEIYRT RPN
GMEET D Ll avENaeE

-

G ARETT HIREST, ﬂ,

W/iNDi4 POST

i

e et e e e



